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Dated: This the 16 day of ilay 1997 

Co 	Hon'ble 	. T. L. Verma 

Hon 	Tr. S. Daya 

-.-.-.-.-.-. 

C n om t apoict. on no: 55 of 1996 

IN 

i'iPPLIC.Z:ION NO. 486 of 199?,  

B 1 Kishori Devi and another 	 ipol1cflts 

1:umar 

Versus 

i G.K.Khare,Chairman, Roilway 

oard, New Delhi. and ottyrs- - - -0 posito r-),?rti5. 

Hontble ::.r. T.L.Verma 

This application has been lIed for the 

El (, cd breach of he directions issu d by the 

bench of the Tribunal in 	No,496/,3. 

The aforesaid O.A. as fi ed for 

quashing of orders dated 8.'.1991 an 9,6.3.992 

and for issuing directions to the r c onc.CIVLE: to 

oint 1shok Kumar ..)harma on compas ionate c_ r ound 

lowi n n This 	%.,as disQosed of ±th the f 

dirr: 



— 2 

" Under the circumstacnes, a 

dir ction is issued to the res- 

the case 

as si onat e 

of a pp cant 

h instructi-

Railway 's 

. This would 

d of 3 month 

his order 

he r es p 0116- 

Opliction 

intment, 

ds tO 

poncents to reconsider 

for app in-talent n corn 

ground of appointment 

no.1 in accordance wit 

ons of the ianistry o 

Letter. dated 25,5,199 

be done within a peri 

of the intimation of 

by the applicants to 

ents alongwith a fres 

-'- or compassionate app  

There shall be no ord 

co.YtF-,  

3, The petitioner alleges that 

en s have committed deliberate and inte 

br ach of the afiresaid directions by n 

th said Ashok Kumar Sharma on compass)._ 

4, The respondents z.,,ppeared and 

as well as SUpp,-C.~. and denied the all 

ma e against therr. It has been stated t 

sa d Ashok Kumar Sharma ha4 already bee 

gi en offer of appointment for undergoi 

tr inina at Zonal Trainin Centre, Mirz 

be no posted on the post of Trains Cler 

al eacv joined tt-e trainim programme 0, 

co rnenced w.e.f. 16/.1997. The aoplica 

fi ed any R,h,„ denying the aforesaid av 

In iew of the ,bok,e, t've find no reasons 

be leve the statement of the learned co 

he 'espond. 

tional 

t appointing 

nate ground. 

led C . 

gations 

at the 

cr 

k7q5livekPaii 

60 days 

pun, before 

. He has 

doh 

t has not 

rments 

of t o 

nsel for 



t he espondents that the said 4,..shA Kumar Sharma 

has already bee offered appointment on th post of 

Train-,  Clerk and that he is undergoing th required 

training before joining the said post. In iew of 

this we find tht the directions of the T1 ibunal ha* 

bee ?substantitallypitagie complied, vdth, though there 

has been some delay. This delay, however, does not 

ar either deliberate or intentional. 

In-iew of the ±ove,we find nc dcrit in 

thi con'- _„pt a n Aio:,tion. Contempt prod edinc-js ire 

the L-fore, :dropped 2.nd notices issued 	cis ch..r ged. 

app 

1,,em13(,:r (j) 

  

     

     

     

     


